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Re. bunning of
255 g o

All India

Mr. Deputy Chairman in the.Chair]
I, Reports and Accounts (1980-81 and
1981-82) of the Shellae Export FPro-
motion Cougeil, Caleutta and related
papers,
L Textiles Committee (Amenidment)
Rules, 1983

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Sir, I beg to lay
on the Table:—

L]
1. A copy each. (in English and
Hindi) ,of the following papers:—

(i) Twenty-fourth  Annual Re-
port and Accounts of the Shellac
Export Promotion Council, Calcut-
ta, for the year .1980-81 and the

" Audit Report on the Accounts to-
gether with Review by Govern-
ment on the Worklng of the Coun-
2l

(i) Twenty-fifth Annual Revort
and Accounts of the Shellac - Ex-
port Promotion  Council, Calcuits,
for the year 1981-82 and the Audit
Report on the Accounts together
with Review by Government on the
working ¢! the Council,

(iii) statlerrients giving reasons
“for the delay in laying the papers
mentioned  at (i) and (ii) above.
[Piaced in Library, See No. LT-
7986/84 for (i) to (iiD)],

11, A copy (in English and Hindi)
of the Ministry of Commerce (De-
partment of Textiles) Notifications
3.8.R. No, 850, dated the 2nd Novem-
ber, 1983, publishing the Textiles
Commiittee (Amendment) Rules,
1983, under sub-section (3) of gec-
tion 22 of the Textiles Committee
Act, 1963, [Placed in Library. See
No, LT-7947/84) '
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MESSAGE FROM THE LOK SABHA
The Asiatic Society Bill 1984

SECRETARY-GENERAL. Sir, T have
to report to the House the following
message received from  the Lok

[RAJYA SABHA |

|
|

Sikhs Studens
Federation

Sabha signed by the Secretary-Gen-
eral of the Lok Sabha:

2460

“In accordance with the provi-
sions of Rule 120 of the Rules of
Procedure and Conduct of- Business
in Lok Sabha, I am directed to in-
form you that Lok Sabha, at its
sitting held on the 19th Mearch, 1984
agreed without any amendment to
the Asiatic Society Bill, 1984, which
was passed by Rajya Sabha at ifs
s.ting held on the 5th  March,
1984, '
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REFERENCE TO THE BANNING OF
THE ALL INDIA SIKH STUDENTS’
FEDERATION.
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